
13)27 SWlttons to  AMU0L»Sffc;
vvfnm nlC W

C S tu i S to ty a  f t a r t r y w  S in h a ]

( 2 ) D is c u s s io n  a n d  v o t i n g  o n  t h e  
D a m a n  d a  f a r  G r a n t s  ( R a i lw a y * )  l o r  
1962- 63:

( 3)  G e n e r a l  D is c u s s io n  o n  t h e  
G e n e r a l  B u d g e t  f o r  1062- 63.

Shift M * t  T U m  K a m a *  ( H o a h a n -
g a b a d ) : M a y  I .  i n  t h i s  c o n n e c t io n ,  
p o i n t  o u t  t h a t  in  t h e  p a s t  M r .  S p e a k -
e r  u s e d  to  a p p o i n t  B u s in e s s  A d v i s o r y  
C o m m it te e s  f o r  c o n s id e r a t i o n  o f  i t e m s  
o f  b u s in e s s  a n d  t h e  t i m e  t o  b e  a l l o c a t -
e d  t o  t h o s e  i t e m s  c o m in g  u p  f o r  d i s -
c u s s io n  i n  t h e  f o l l o w i n g  w e e k ?  S o  f a r  
y o u  h a v e  n o t  b e e n  p l e a s e d  to  a p p o in t  
a  B u s in e s s  A d v is o r y  C o m m it te e .  A s  
v e r y  i m p o r t a n t  i t e m s  o f  b u a in e a *  a r e  
c o m in g  u p  f o r  d is c u s s io n .  I  w o u ld  r e -
q u e s t  y o u  to  a p p o i n t  s u c h  a  C o m -
m i t t e e  s o  t h a t  t h e  w o r k  o f  a l lo c a t i o n  
o f  t i m e  c o u ld  b e  d o n e .

S i r h n i f l  F a w n  Chalnrarvartty ( B a r -  
r a c k p o r e ) :  I t  is  a lw a y s  d o n e .

M r .  S p e a k e r :  1 a m  t a k i n g  e a r l y  
s te p *  t o  h a v e  s u c h  a  C o m m i t t e e  c o n s -
t i t u t e d .  I  e n t i r e l y  a g r e e  w i t h  t h e  h o n .  
M e m b e r  i n  t h i s  r e s p e c t .  I t  i s  g o in g  t o  
b e  c o n s t i t u t e d  v e r y  s o o n .

18.16}  tea.
E L E C T I O N S  T O  C O M M IT T E E S  

Robbbr Boahd
The Minister of International Trade 

in the Ministry of Commerce and In-
dustry (Shri Maonbhal Shah): I
b e g  t o  m o v e :

“T h a t  i n  p u r s u a n c e  o f  c l a u s e  ( e )  
o f  s u b - s e c t i o n  (3 ) o f  s e c t io n  4 o f  
t h e  R u b b e r  A c t ,  1947, t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  t o  e le c t ,  
i n  s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  t w o  m e m b e r s  f r o m  a m o n g  
th e m s e l v e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  R u b b e r  B o a r d ” .

Mr. Speaker: T h e  q u e s t i o n  is:

" T fe a t  i n  p u r s u a n c e  o f  c l a u s e  (e)
■ of mft-Mctfon <8) of section 4 of 
’fibe Rubber Act, 104T, the am dbm I 
mt Lok Sabha io  prooaat to aB rti

in such meaner «s the fljpaalMr m ay
direct, two manah t r t  tittm? a w n g . 
thamaelvaa to serve as member* of 
the Subber Board”.

The m o t io n  w o *  a d o p te d .

C e n t r a l  S i l k  B oahd

The Minister of lu to hy ta  -Hi* 
Ministry ot Commerce and ladaatry
( S h r i  K a n u n g o ) :  I  b e g  t o  m o v e :

“T h a t  in  p u r s u a n c e  o f  c l a u s a  in) 
o f  s u b - s e c t io n  ( 3 ) o f  t h e  C e n t r a l  
S i l k  B o a r d  A c t ,  1948,  t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  to  e l e c t ,  
in. s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  f o u r  m e m b e r s  fx o m  am o n g ., 
th e a a s e lv e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  C e n t r a l  S i l k  B o a r d ,  s u b j e c t  to- 
t h e  o t h e r  p r o v i s io n s  o f  t h e  s a i d  A c t  
a n d  t h e  R u le s ,  m a d e  t h e r e u n d e r ” .

M r .  S p e a k e r :  T h e  q u e s t i o n  i s :

“T h a t  in  p u r s u a n c e  o f  c l a u s e  ( c )  
o f  s u b - s e c t i o n  ( 3) o f  t h e  Central 
S i l k  B o a r d  A c t ,  1948, t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  t a  e le c t ,  
i n  s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  f o u r  members f r o m  a m o n g  
th e m s e lv e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  C e n t r a l  S i l k  B o a r d ,  s u b j e c t  t o  
t h e  o t h e r  p r o v i s io n s  o f  t h e  saM A c t  
a n d  t h e  R u le s ,  m a d e  t h e r e u n d e r " .

The motion was adopted.

IMS M o tio n  o n
by tfur Prvtident

lZ .lt h n .

MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Mr. Speaker: The Bouse will now 
take up further consideration of the 
following motion moved by Shri 
Kaxish Chandra Mathur and second-
ed by Shri Bhagwat .fha Azad on the 
aath April l m  aaxaaly:—

“That an Address be tfr&senfjiia 
to the T^resldent In the following 
terms:—

T h at the  M enftars o f Lok
Sabha atseto&kfd in -fids mmkxo
H i  f lN y V f  f l i iM B in  V tH S r


